Public Authority: National Human Rights Commission Role : Nodal Officer User :

Quarterly Return Form

Public Authority : National Human Rights Commission

Year: 2023-2024
Quarter : 1

Mode : EDIT

* Registration Fee collected against the no of request is not necessarily equivalent to the total fee

collected.

*Block I (Details about the requests and appeals)

Mukesh

Back

* Blocks are mandatory

[ = Progress during Quarter (01/04/2023 — 30/06/2023)

! Decisions where
: || No.of applications /|Recieved during the ) request/appeals
Op;-l:lrt;g ?:::n(':f as: recieved as transfer | Quarter (including " N;" ofdciscsm Lchmsmtns wherle accepted
Quagrtcr% | from other PAs u/s |cases transferred to ran:At;r‘rE 60; o equcs /ipgca ° (Request dispose of
6(3) other PAs) s:6(3) rejecte and request return to
- ) S o ) applicant)
lRequosts 8 BC 521 | 26 | 0 507
First : =1
l’\DPCii',S, | 2_.__ _.I . N/A '} 50 ‘ N/A [ Q ’ 48 |
= z e ——
[ Total no. of CAPIOs dggigna}{eg ) . Total no. of CFIO§ designaﬁqd | ~_Total no. “p.f_ Msdesrgnated 7. :
| 19 19 | 4

*Block II (Details about fees collected, penalty imposed and disciplinary action taken )

Registration Fee Addl. Fee Collected(in
Coliected(in Rs.)u/s 7(1) Rs.) u/s 7(3) as directed by CIC u/s 20(1)

Penalty Amount Recovered (in .Rs.) ‘ No. of cases where disciplinary action
taken against any officer u/s 20(2)

| w0 | [ a2 o |

0

*Block III (Details of various provisions of section 8 while rejecting the requested information)

No. of times various provisions were invoked while rejecting requests
Relevant Sections of RTI Act 2005

C ] ~ Section8(1)

Sections

11 || 24 [ other

T T e [ s I n T 7 s
lo o fo o | |

|©

Block IV (Details regarding compliance of direction/recommendation of the Commission)

‘Whether action is
initiated to comply with
recommendation of
iCommission.

iReference No. of cases wherein Commission
S.No. made specific recommendation as per section
25(5) (max. 20 chars)

Details, thereof (max. 250 chars)

| 1 Select v
2 Select v
3 Select v

Select v |

I 5 Select v
‘ :

6 Select v

7 Select v

| 8 ' _ Select v |

‘ 9 Select v




10 Select v I

l',

If the Public Authority made any changes in regard to its rules/regulations/procedures as a result of requested information by the
citizens, please provide the summarized details of the changes (max. 500 chars)

* Block V (Details regarding Mandatory Disclosures and Transparency Officer)

A. Is the Mandatory

£ If Answer of (A) is No - If Answer of (A) is yes -
| D;ss::::::‘et::d;;::i:.ez(fl)(b) Is there any other medium of dissemination? Provide Provide the detail/ URL of webpage,
P details below (not exceeding 500 chars) where the disclosure is posted

|Public Authority ?

|

Yes v { https://nhre.nic.in/rti-act-2005

[" Name of Transparency Officer, if any, in the Public Authority along with the designation, telephone number & e-mail ID ,

hether Transparency Officer ir .
: Yes v
ppointed |
- | Sanjay Kumar ( Please do not add Shri/Smt./Mr./Ms. before the name
Name of Transparency Officer |
]
IGcnder l Male v
|Designation j Deputy Secretary
| IConlacl Number ] 24663245 (Enter Landline Numbers as STD Code-Phone Number e.g. 011-23346789)
| Ir:mail Address ! dsa.nhre@nic.in
B. Last Date of updating of Mandatory disclosure under Section 4(1)(b) 31/07/2023

If Answer of (C) is yes -
Provide the detail/ URL of webpage, where the Audit report
is posted (max 150 chars)

C. Has the Mandatory Disclosure been audited by third party as per
DOPT vide OM No. 1/6/2011-IR dated 15.04.2013 ?

Select v l

Date of audit of Mandatory disclosure under Section 4(1)(b) (Format dd/mm/yyyy) 27/10/2023

Submit




Sphmit Quarterly Returns Report

Year* | 2022-2023 v
Quarterly Return* | 4th Quarter (Jan-Mar) V]
Submit

Cancel (Https://Dsscic.Nic.In/Dashboard)

Edit Previous Return (Https://Dsscic.Nic.In/Quarterly-Returns/Edit-Pr:

RTI Annual Return Information System

Quarterly Return Form
Public Authority : National Human Rights Commission

Ministry Name : Department of Home
Quarter : 4th Quarter (Jan Mar) (2022-2023)

d Blockl (Detau 5 about the requests and appeals)

Progress during Quarter

| |
|

. Opening | | '
9 No.of . No.of |
| i i |
' application ' Received duringthe | Cases - ! .
. ason - . | , : : | Decisions Where = Decisions Where
| . received as = Quarter(including | transfered | | :
! begining : - ' requests/appeals = requests/appeals
| ofdth transfer from cases transferred to . to other T raplied
1 - other PAs uls | other PAs) . PAsuls | : ‘ g
. Quarter 6(3) J i 6(3) ‘
' (Jan-Mar) | 1 = |

| Requests || 5 IIO |[1n HO 5%9_ HO 26 ‘T “—' ] | [0 SILf’ |

P | LS| CO 'Y S (L7 CONE=SNN | CHU'LTH

PR (S i s ISEEP———

Of CAPIOs designated ‘ Tolsl Of CPIOSs designated ' Total no. Of AAs
Total no. s designate - Total no. s designa P

EW” — 1o 7 o ]

A e e e e

Reglstratlon Fee | Addl. Fee i Penalty Amount | No 0f Cases where

Collected(in Rs.) u/s | Collected(in Rs.) ? Recovered(in Rs.) as | disciplinary action taken
7(1) ] u/s 7(3) directed by CIC uls 20(1) ‘ agalnst any Ofﬂcer uls 20(2)

[ oRsef ] ¥sufs o s —

] -

* Block Il (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
- _ Relevant Sections Of RTI Act 2005

- Section 8(i) ‘ Section




c e f g h [ ] ‘ | 11 24 other

mmﬁﬁﬁﬁﬁsojxo |l IL_JL_J[_JLQJ‘

L Block lV (Detalls Regardlng Mandatory Dlsclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detail/lURL of webpage,where the

the Websrte of Publlc Authority ? _ disclosure is posted (max 150 chars)
E Yes v . [Tuww.example.oom l
ﬁ B Last Date of updating of Mandatory disclosure under T l J
| Section 4(1)b yyyy
C. Has the Mandatory Disclosure been audlted by thlrd par‘ty | Provrde fhe detanI/URL of webpage where the
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-2013? Audlt report is posted (max 150 chars)
| Mes N() M | www.example.com ]
{ D. Date of audlt of Mandatory dlsclosures under Sec. 4(1)(b) —
- dd/mm/
(Format dd/mm/yyyy) I AL 4 44 l B
L I - N 1 . I
| AlodR) © ’TPM
Submit PN
Reset

Copyright ® 2014-2015 CIC. All rights reserved. L6\ LA



iy
. 5.9

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005 B8

. Section 8(i)

a b & d e f g h

Section

L 9 11 24 other

I o o o o o o o o o

* Block IV (Details Regarding Mandatory Disclosures)

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted ~ Provide the detail/lURL of webpage,where the "

on the Website of Public Authority ?

| Yes v|

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

C. Has the Mandatory Disclosure been audited by third

. party as per DOPT vide OM No. 1/6/2011-IR dated 15-04-

20137

[ Yes W ]

D. Date of audit of Mandatory disclosures under Sec. 4(1)
(b)(Format dd/mm/yyyy)

Submit

Reset

Copyright © 2014-2015 CIC. All rights reserved.

disclosure is posted (max 150 chars)

www.example.com ]

dd/mm/yyyy mm l

Provide the detail/URL of webpage,where the
Audit report is posted (max 150 chars)

www.example.com l

dd/mm/yyyy ] I

Alod 6/ pPLeiey

—_—
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: First

Submit Quarterly Returns Report

Year* | 2022-2023 v
Quarterly Return* | 3rd Quarter (Oct-Dec) v|
Submit

Cancel (Https://Dsscic.Nic.In/Dashboard)

Edit Previous Return (Https://Dsscic.Nic.In/Quarterly-Returns/E

RTI Annual Return Information System

Quarterly Return Form
Public Authority : National Human Rights Commission
Ministry Name : Department of Home

Quarter : 3rd Quarter (Oct-Dec) (2022-2023)

* Blockl (Details about the requests and appeals)

Progress during Quarter

Opening

Balance No. of . , No. of
N ablication Received during T
aso as . .
. pp' the Decisions Where = Decisions Where
begining received as , ; transfered
! Quarter(including requests/appeals = requests/appeals
of 3rd transfer to oth i ,
cases transferred rejected replied
Quarter  from other PAs u/s =
to other PAs)
(Oct-  PAs u/s 6(3) 6(3)
Dec)

N/A 0 | N/A o — 0 Z=z
Appeals —F+—— : 65 | : ;73
: . Tot . Of AA
Total no. Of CAPIOs designated  Total no. Of CPIOs designated el 5

designated
o
o | ;
* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)
Registration Fee Addl. Fee Penalty Amount No. Of Cases where
Collected(in Rs.) u/s Collected(in Rs.) Recovered(in Rs.) as disciplinary action taken
7(1) uls 7(3) directed by CIC u/s 20(1)  against any Officer u/s 20(2)

09 @24/~ ][0 [%0£[>][0 i ] |

* Block IIl (Details Of various provisions of section 8 while rejecting the requested information)




Reyisurauon ree AUuul. ree rendaily Armount NO., UT uases wriere unsmpllnary
» Collected(in Rs.) Collected(in Recovered(in Rs.) as action taken against any Officer
u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) u/s 20(2)

0 572«@\1 | »[0 2glo il 170 - ;[o N

* Block Il (Details Of various provisions of section 8 while rejecting the requested information)

No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section

b ¢ .d e If g h i ¥ 9 11 24 other

I ) o 0 o o o o o o

* Block IV (Details Regarding Mandatory Disclosures)
A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on " Provide the detail/URL of webpage,where
the Website of Public Authority ? the disclosure is posted (max 150 chars)

| Yes v | www.example.com |

B. Last Date of updating of Mandatory disclosure under
Section 4(1)b

dd/mm/yyyy B ]

C. Has the Mandatory Disclosure been audited by third party Provide the detail/lURL of webpage,where
as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137 | the Audit report is posted (max 150 chars)

] Yes v1; . www.example.com ]

D. Date of audit of Mandatory disclosures under Sec. 4(1)(b)
(Format dd/mm/yyyy)

[ dd/mm/yyyy ! = |

Submit W Of?ﬁa}&ﬂrl

Reset

Copyright © 2014-2015 CIC. All rights reserved.
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Submit Quarterly Returns Report

™A Quarterly Return* |_2nd Quarter (July-Sept) =
Submit

Cancel (Https://Dsscic.Nic.In/Dashboard)

Edit Previous Return (Https://Dsscic.Nic.In/Quarterly-Returns/Ec

RTI Annual Return Information System

Quarterly Return Form
Public Authority : National Human Rights Commission

Ministry Name : Department of Home
Quarter : 2nd Quarter (July-Sept) (2022-2023)

* Blockl (Details about the requests and appeals)
Progress during Quarter

Opening :

~ Balance No. of ) : No. of
ason | application PEGENEN Aang Cases
. pp. the | Decisions Where : Decisions Where
begining = received as ) i transfered
Quarter(including - requests/appeals ' requests/appeals
of 2nd transfer from to other _ '
| cases transferred rejected replied
Quarter | other PAs u/s PAs u/s
to other PAs)
(July- 6(3) 6(3)
~ Sept) | ‘
Requests |31 |10 29 |ilo- 5Z2 [0 JZ, ][0 — 0 Eose |
n F- t A | . 3 | I ‘ v
= 2 N/A A | niA o — o g5, |

Appeals

. . Total no. Of AAs
Total no. Of CAPIOs designated  Total no. Of CPIOs designated | £ n
‘ .y g designated

10 [i_O ’!0 E

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)




l'e"i:lllly AIMourit NO. UT LdsSes wilere aiscipunary

neglstrauon ree AQuUl. ree
Collected(in Rs.) Collected(in Recovered(in Rs.) as action taken against any Officer
u/s 7(1) Rs.) u/s 7(3) directed by CIC u/s 20(1) u/s 20(2)
o 3 7 I A 7
[0 2310/=][0 Z270/%]0 o ‘ !
¥ /-7 : 2 & &
* Block |1l (Details Of various provisions of section 8 while rejecting the requested information)
No. Of times various provisions were invoked while rejecting requests
Relevant Sections Of RTI Act 2005

Section 8(i) Section
a b c d e f g h i j 9 11 24 other

* Block IV (Details Regarding Mandatory Disclosures)

TR o | O 1 o O o o o o o O

A. Is the Mandatory Disclosures under Sec. 4(1)(b) posted on Provide the detail/lURL of webpage where

the Website of Public Authority ? the disclosure is posted (max 150 chars)
E_Yes VJ rwww.example.com J
B. Last Date of updating of Mandatory disclosure under o T—— =

Section 4(1)b

C. Has the Mandatory Disclosure been audited by third party Provide the detail/URL of webpage,where

as per DOPT vide OM No. 1/6/2011-IR dated 15-04-20137

the Audit report is posted (max 150 chars)

|

| Yes v www.example.com |
D. Date of audit of Mandatory discl der Sec. 4(1)(b =
e of audit o ory disclosures under Sec. 4( )(b) S — = l
(Format dd/mm/yyyy) ——
Submit
Reset P2l I e

Copyright © 2014-2015 CIC. All rights reserved.
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Submit Quarterly Returns Report

Cancel (Https://Dsscic.Nic.In/Dashboard)

RTI Annual Return Information System

Quarterly Return Form
Public Authority : National Human Rights Commission

Ministry Name : Department of Home
Quarter : Ist Quarter (April-June) (2022-2023)

* Blockl (Details about the requests and appeals)

Progress during Quarter

" Year [ 20222023 v
Quarterly Return* | Ist Quarter (April-June) v
Submit

. Opening
Balance No. of ) i No. of
as on application mESINE g Cases
= pp‘ the Decisions Where Decisions Where
begining = received as . _ transfered :
. Quarter(including requests/appeals | requests/appeals
of Ist transfer from to other ’ ]
cases transferred rejected replied
Quarter = other PAs u/s to other PAs) PAs u/s
(April- 6(3) 6(3)
June) .
1] Lk 1] L) P 2
Roquests |2 JI10_[B |I|0 643, |0 /8|0 — ][0.594 ]
First e — l , | PR [ e e
|2 L N/A 0 | N/A 0 |10 2,
Appeals . ‘i_._._____..___J L‘ﬁw._é/_g_____J = 11 Z,” g o

Total no. Of CAPIOs designated  Total no. Of CPIOs designated

0 1o

|
|

* Block Il (Details about fees Collected,penalty imposed and disciplinary action taken)

110

Total no. Of AAs
designated

FRRES




